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IN  THE CENTRAL ADMfNISTRATIUE,TRIBUNAL

RINCIPAL BENCH

~

NEW DELHI,

0.A. No.1694/96

Date gf decision 3-9-9g

Hontble Smt,Lakshmi Suaminathan, Memberl(J)

Shri Vellurugan, Film Editor,
R/o Qr.No, 252, Sector-7,
ReK.Puram, Ne, Delhi-70

(By ‘Advocats Shrj 5.K.Sinha )

Vs,

1. Union of India, '
‘ ‘through the Director of Eg

~ .Nirman Bhawan, Ney Delhi,

oo Applic ant

tates,

2 The Ueputy Director of Estateé(Enquiry)
Directorate of Estates, Nirman Bhawan,

'+ Ney Delhi,

3. Ths Asstt.Director of tstates,
Directorate of Estates, Nirman Shawan,

New Delhi,

4, The Deputy Director,Doordarshan,
Parliament Street, Ney Delhi,

O RDER (ORAL)

T

e Respoﬁdents

r

(Hon'ble smt, Lakshmi Swaminathan, Membep (3)

: Shri'Sihha Pfays for permission to withdrg,

this'O.A.;Permission is granted, 0,4, is dismissed as !

/ .

withdrayn,

sk

(Smt.Lakshmi Suaminéfﬁg;;—d

Member (3)




